
NATIONAI COMPANY LAWIRIBUNAL, MUMBAI BENCH, MUMBAI

IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

MA 64212077 in CP 1058/I&BP/2017

Under Section 12121 of [BC,2015

The Resolution Professional .... Applicant

In the matter of

UnitylnfraprojectsLimited .....Respondents.

Order delivered on 18.1,2.2077

Coram: Hon'ble B.S.V. Prakash Kumar, Member (J)

Hon'ble V. Nallasenapathp Member (T)

For the Applicant: Ms. Ishita Advani Advocate for Rp, i,6 Desai & Diwanji
a/w Mr. Alok K. Saksena, IRP

For the Respondenl None

Per B. S. V. Prakash Kumar, Member (ludicial)

ORDER

Oral Oriler dictateil it the opet court on 78.72.2077

On the application moved by the Resolution professional, s€eking extension basing

on the decision taken by the Committee of Creditors in the meeting held on 10.11.2012,

lookint at the complexities involved for gefting potential resolution plans as stated by the

Committee of Creditors, this Bench hereby extends CIRP period for 90 more days, effecting

Irom 16.12.2012 as mvisated under Section 12(2) of the Insolvency and Bankruptcy Code

2016.

Accordingly, this application is hereby disposed of

lsa/-
V. NALLASENAPATHY
Member(Technica[)

sd/-
B.S.V.PRAAfrImI.R
Member (judicial)
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